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The applicant has moved Misc. Petition No. 2422/93
stating that he has been given an assurance by the
] Ve

secretary, (Medical and Public Health) Delhi admini-

stration to ccnsider his grievance for which he has

E
g

filed this application. He has also been told by the
said Secretary that as his ma;ter is pending before
the'Tribunal, no effective order can be passed in

his casee. The learned counsel therefore, requested

that the petition be allowed to be withdraune

2 It is an admitted case. Therayis no need now

to list the matter before Deputy Registrar on 13.5.:3.

e The application therefore is dismissed as

withdrawn with the liberty to the applicant to @ss.Lak
any : :
assail/subsisting grievance in asccordance uith lawe
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